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FINAL ORDER NO. 13228/2024_  

Date of Hearing : 22/11/2024 

Date of Decision : 22/11/2024 

 

C. L. MAHAR 

 

1. The Learned Advocate appearing for the appellant has submitted that 

the main noticee in this matter namely M/s. Gopala Builders, Bharuch has 

already settled his dispute with the department by filing application under 

Sabka Vishwas (Legacy Dispute Resolution) Scheme, 2019 and same has 

already been accepted by the department by issuing SVLDRS -IV.  

1.1. It has been the contention of the learned Advocate that since the main 

issue of duty evasion against the main noticee M/s. Gopala Builders have 

already been settled under the SVLDRS Scheme, 2019 and noticee was only 

penalized under Section 78A of the Finance Act, 1994 as partners of M/s. 

Gopala Builders. It has therefore been contended that the penal action 

confirmed by the lower authorities against the appellant do not survive 



because of the reason that the main demand against the primary noticee has 

already been settled under SVLDRS scheme. 

2. Having heard both the sides I agree with the submission which have 

been made by the learned Advocate and I am of the opinion that the since the 

matter has already been got settled under SVLDRS Scheme and final 

settlement order under SVLDRS - IV has already been issued dated 

14.01.2020. The penalty imposed by the impugned Order-In-Original is no 

longer sustainable as the main issue has already got settled.  

3. In view of the above facts the appeal filed by the appellant is allowed.  

                   (Dictated and pronounced in the open court) 

 

 

 

(C. L. MAHAR) 

MEMBER ( TECHNICAL ) 

 

 

Arpita  


